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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHE 

Original Application No.422 of 2023 

Abhishek Shukla §/O Sri Keshav Prasad Shukla, R/O Village Jarar, . 

PS-Girwan, Tahsil Naraini, District-Banda, Mob. No.-9532378463 

setveeeeeesers APDlicant 

Versus , 

State of UP & Others oor, Respondents 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.22 

I, Deepak Singh, son of Shri Rampal Singh, aged aboul 36 years, - 

resident af Akbarpur, Banda Road, Bharalkoop, Tehsil Karwi, District 

Ghitrakact (UP}, Ihe depenent do hereby sclemnly aifirm and State on 

calh as under '- . 

4. Thal the ceponent is the permanent resident of Akbarpur, Banda 

Road, Bharaltkoop, Tehsil Karwi, District Chitrakoot (UP) and 

Carrying on the business of minerals in ihe name and style of 

Proprietorship firm Deepak Singh and having a leased area of 

mining of 0.56 hectare for an annual capacity 5600 cubic meters 

per year at Gata no, 332, Khand no.3 at village Badekhar Khurd, 

Tehsil Narain’, District Banda (UP). 

2. Thai by way of letler péelition dated 12,03,2023 the complainant has 

complained about illegal mining blasting and crushing in violation of 

environmental norms fn villages Badokhar Khurd, Jarar, Chhaneha 

Purwa, Raghwa Purwa, Girwan. Patraha Tehsil Naraini, District 

Banda. 

3. That the complainant vide camplaint daled 12.03.2023 has also 

submitied that six mining leases have been allotted in two hifls in 

the area situate of vilage Jarar and five crushers have been 

eslablished in Village Jarar and Chhaneha Purwa and mining is 

baing done by resoriing to iliegal blasting which has resulted in 

damage to Ihe houses of villagers, the applicant further alleged Inat 

the crushers are being operated day and night and the crushers do 

nat have any boundary wall. There (8 no sprinkling of waler during , 

operation thereof, The crushers are causing dust and noise 

pollution due to which the residents are suffering fram “Asthma’ © 

and other diseases. IHegal blasting has also affected old temple 

: 4 ly m ie ig 
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located on the hills. illegal mining and blasting are also adversely 

afiecting the wildlife in the area, The roads to the above said 

villages have been damaged by the over loaded vehicles used for 

transportation of excavated minor minerals. 

4, That on the letter petition of the complainant dated 12.03.2023 this 

Hon'ble Tribunal vide order dated 04.08.2023 constituted a joint 

committee comprising of representative of Director, Geology & 

Mining U.P. Pollution Control Board, Lucknow. District Magistrate, 

Banda to verify the factual position and take appropriate remedial 

action and factual and action taken report may be submitted within 

one month by email before this Han’ble Tribunal. 

5. That in pursuant to the order dated 01.08.2023 the abova Joint 

Committee conducted a fact finding survey from 17.08.2023 to 

48.08, 2023 and vide report dated 08.09.2023 submitted 4 Joint 

Reporl with the following findings and recommendations, the 

findings and recommendations are being reproduced below:- : 

21.1) The mining deparlment can be asked {to restrict the mining 

activities in those mines wherein the required minimum distance critena 

are nol meeting. if mining is affewed on allotted near vicinity of habitant, 

habiant wil be relosaied te offer specific place with consultation of 

nearby villagers civil society. 

21.2) The mining depariment can be asked lo restiat the mining activities 

in par of hilt where temple is located. If mining is permitled at this place, 

the temple and habitant will be relocated to other specific place with 

consultation of nearby villagers/ civil socielyfones! of temple. 

27.3) The mining depariment can be asked to resirict {ha mining activities 

forough blasting in those mines who have not taken parmission by OGMS 

for use blasting and mechanical iasiumentmachine, 

21.4) The mining department can be asked to restric? [he provision made 

for construction the main vilage road by DMF fund. 

21.5} UPPCB can be asked Io iake necessary action against the stone 

crusher who have not operated the dust suppression system during the 

operation of stone crusher. 

21.6) The Project proponent can be asked to mainiain ihe village tr 

near these mining sites. 2 \ tim \ 

Mjs Deepak Singh 
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21.7) The Project proponent can be asked for blasting wii be done in 

allowed lime duration with ane-inch holes and proper safely arrangement 

afier obtaining the valid permission of the OGMS and Department of 

Mines. 

21,8} The Project proponent of mining jease and sione crusher can be 

asked to sifeily comply wilh the conditions prescnbed in the 

Environmental Clearance/ consenl/ mining faase allatment letter and 

submit the status fo ihe concernsd authorities regulary.” 

That it is relevant to submit herein that as per the judgment and 

order passed by the Hon'ble Apex Court in Special Leave Petition 

(Civil} No.1962B - 19629 of 2009 Deepak Kumar Vs, State of 

Haryana and others, the Hon'bte Supreme Court has directad for 

getting environmental clearance in cases of mining of minor mineral 

also. 

That the answering respondent after the grant of latler of intent has ~ 

provided the respondent autharilies with the mining plan and further 

pursuant to thereof applied for grant of environmental clearance by 

the State Level Impact Assassrnent Authority (SEIAA), which was 

granted on 45.10.2020 after compliance of ihe mandatory provisian 

for public hearing in which neither {he complainant, ner anyoady 

has complained regarding the allegations as leveled under the 

letter petition filed by the complainant dated: 12.03.2023. A true 

copy of the environmental clearance dated 15.10.2020 is being 

annexed herewith and marked as Annexure No.1 to this affidavit. 

That it is also worthwhile to mention herein that the answering 

respondent has also been provided with a approved mining plan as 

per the mandatory legal requirement and after which only, the 

mining lease deed dated 25.11.2020 has been executed. A true 

copy of jease deed dated 25.11.2020 is baing annexed herewith 

and marked as Annexure No. 2 to this affidavit. 

That it is worthwhile to mention herein that as per the fact finding 

reporl dated 08.09.2023 submitted by Joint committee in 

compliance of direction issued by this Hon‘ble Tribunal vide order 

dated 01.08.2023 no human habitalion as well as any religious 

place is situated near the leased area of the answering responda 

-A\U% 
“ 

E. 

Proprietor 

1142



106. 

11. 

12. 

73. 

44. 

15, 

Page | 4 

That it is worthwhile to mention herein that as per lhe fact finding 

report dated 08.09.2023 submitted py Joint committee in 

compliance of direction issued by this Hon'ble Court Harrdle 

Tribunal vide order dated 01.08.2023 no stone pieces were found in 

agricullural field and hurian habitant and no wildlife was found near 

the leased area of the answering respondent. , 

That the answering respondent has also having a consclidated 

consent to Operate and Authorisation hereinafter referred to as the 

CAA (Consclidated Consent & Authorisation) (Fresh) under 

Section-25 of the Water (Prevention & Contre! of Pollution) Act, ” 

4974 and under Section-21 of the Air (Prevention & Control ‘of 

Paltulion) Act, 1981. A true copy of consolidated consent is being 

annexed herewith and marked as Annexure No, 3 io this affidavit. 

That the answering respondent is also having a Director General of 

Mines and Safely permission dated 23.10.2023, wherein it is also 

worthwhile to mention here that the applicant is nat using blasting 

with deep hole blasting of 4 inch holes and further no heavy eartin 

. moving machinery (HEMM) is being used for mining operations tht 

date inasmuch as lhe mining operation of the answering 

raspondent is yet lo start. A true copy of the DGMS Permission 

dated 23.10.2023 is being filed herewith and marked as Annexure 

No. 4 this affidavit. , 

That the answering respondent will be excavating the mineral ‘in 

accordance with the terms and condition of the E.C and 

consolidated consent under Seclion-25 of the water (Prevention & 

Contro! of Pollution) Act 1974 and Section-21 of the Air (Prevention 

& ceniral of Pollution) Act 1981. 

That the answering respondent has been granted the mining lease 

deed dated 25.11.2026 for a period of 10 years under Chapter IV of 

the U.P. Miner Mineral Gancession Rules, 2021. The answering 

respondent is complying all the legal mandatory requirements 

under the present applicable rule i.e: Uttar Pradesh Minor Mineral 

Goncession Rules, 2021. 

That the committee interacted with the applicant & villagers and 

also visited the point of cancers rose in the application. rE 

AEN 
pis Deepak sin 
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observed by the committee during the sile visit, detai{s are given as 

below :- 

"7.4} The main habitation of vilage-Jarar is sflueted 135 meters 

away from the nearest! alfolted lease mining on hill of village-Jerar, 

bul some houses are made near the allotled lease M/s Safdar Alf 

Sfo Late Shri Farzand Ali, Gala No.-2450, Khanda No.-03, at 

Village-Jarar, Temple is situated 235 moters away from the 

_allotied lease mining en olher part of hill of village-Jarar. 

7,2} The main habitation of village-Girwan is situaied 178 meters. 

_ away from the ailotted lease Bundelkhand Rocks, Geta No.-7876, 

{Knand No.9, Vitage-girwan), 36 molers away from the affotted 

jease (Sangram Singh, Gata No.1876, Khand No. 0, Vill-Girwan}, 
139 meters away from the allotled lease (Bajrang Road Lines, 

Gata No-1876, Khand No,-03, Vilage-Ginvan) and 90 meters 

away from the aliolted lease (Bajrang Road Linas, Gala No,-1 &76, 

Khend Aio.-04, Village-ginvan) on hill of vilage-Ginvan but some 

houses are made near (he allotted lease M/s Sangram Singh, 

Gata No,-1876, Khand iMo.-01, Vill. Girwan, Bajrang Road Lines, 

Gala No.-1876, Khand No.-03, Village-Girwan, Temple is situated 

70 meters away from tha aliotted jease (Bundeikhand Recksa, 

Gala No.-1876, Khand No.-09, Vilage-Girwan). 

Temple is situated 53 maters away fram the aliolied fease mining 

(M/s Sangram Singh, Gala Wo,-1876, Khand  No.-07, 

VillageGirwan) on other part of hill of vilage-Girwan. If is reporied 

by Mine Officer, Banda that mining jease of M/s Sangram Singh, 

Gata No.-1876, Khand Ne.-01, VillGinvan, Gata is allotted on 

seme hil pant where temple is made but mining is not in eperation. 

7.3) Gaushala fs situated 700 meters away from (he alloted lease 

mining area on fill of village-Ginwan. 

7.4) The main habitation of village-Badokhar Kaurd (Pataraha) is 

Situated 75 melers away from the nearest alloted lease mining on 

ill of vilage-Badakhar Khurd {Pataraha), Temple is situated 100 

meters away from alloted faase mining Kuwar Vinod Raja, Gata 

No.-332. Khand No.-07, Vil, Badokhar Khurd on hill of village 

Sedokhar Khurd. 

7.5) It was informed by the villagers to committee member during 

the visil that blasting work in lease area is done in any time with 4 

inches holes by lessee and stone pieces are “Nuun his h 

MIs i, Hepa S 
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and effected the animal and human boing. But it was informed by 

lease holders fhat blasting fs done in allowed lime duration 

between 2.0 PIM fo 3.0 Pid with one-inch holes and proper safety. 

7.6) Crack in home could not been shown by applicant to 

committee members. 

7.7) During the commiltee visit, stone pieces were nof found in 

" agriculture field and pabitant area. The possibility of vibrations due 

the blasting at nearby houses of villagers and falling the sfone 

pieces in nearby agricuiture field and habitan! area during blasting 

cannol be ruled out. © 

7.8) During the commiliee visit, vilage Road was net found in 

good condition due io movement of heavy vehicies. 

7.9) Wild animal was nol appeared on hiiifease area during 

committee visit. 

7.18) The Agicuitural lends ae surrounded by most of these 

mining lease areas and the mining activities in such close vicinity 

can affect the crop yield in thease areas. Similarly, tha boulder 

stones can be thrown into the crop during the blasiing operations 

far mining. 

7.11) 05 stone crushers were identified in village-Jarar (Chhaneba 

Punve, Raghwapurwa), oul of 5 stone crushers 4 stone crushers 

were found in operation and one stone crusher was found under 

corsinuction.” 

16. Thal itis also relevant to submit herain thal a fact finding report has 

also been submitied by the Director General af Mines and Safety 

{DGMS) in compliance of the order dated 03.10.2023 passed by 

this Hon'ble Tribunal, wherein the following provisions have been 

enumerated for conducting blasting in mines under the MMR, 

4961:- 

Provisions requiring permissions of DGMS for conducting 

blasting in miles: 

Permissions for conducting blasting in mines are required to be 

obtained from DGMS under the MMR 1961 in the following spectal 

circumstance: ; 

yale che a 
propriete® 
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{) Parmission for conducting deep hole bdiasling (blasting with holes 

more then 3 m in depth), as required under Requiation 106(2)(&) 

of the MMR 1961; . 

fi} Permission for using expfosives in non-carisdge form or for using 

more than one type of explesives (olher thar fuse or detonator} in 

fhe same hole (for example usa of ANFO, SMS, SME along with 

ces! booster), as required under Regulation 155(1) and 162(5) of 

fhe MMR 1967; and 

fi) Permission for blasting within danger zone of 300 m from any 

permanent building or structure of permanen! nature, not 

belonging fo the owner of the mine, by using more than 2 kg of 

aggregate maximum explosive charge in all holes fired af one time 

or more than 2 kg of maximum explosive charge in each hole 

where biasling is done with delay detanalors or offer means and 

thal there is a delay of al loast half a second befween successive 

shols fired, as required under Reguletion 164(1B) of the MMR 

1967; 

For blasting in mine under circumstances oiher than the above, no 

permission is required to be obtained from DGMS under the MMR 

7961 and the blasting may be carried out in the mine by observing: 

ine precaulions as prescribed under the provisions of Regulations 

153-170 and other provisions of Ihe MMR 1967. 

In response to the above legal mandate, the answering 

respondent will not be using any of the blasting techniques as 

mentioned in the sub-para i, § & iii without there being any prior 

permission by the Direclor General of Mines and Safety {DGMS}) 

and further answering respondent will only be using 1 inch hole 

blasting since the grant of DGMS permission dated 23.10.2023, 

which is permissible and before the grant of DGMS permission 

dated 23.10.2023, the answering respondent was using manual 

hand broking technique for mining operations. 

That. il is alsa worthwhile to mention here that the answering 

- respondent will neither be using heavy earth moving machines 

(HEMM), without deep hole blasting, nor using heavy earth moving 

machines {HEMM) with deep hole blasting without prior permission 

of Directo General of Mit es and Safety (DGMS). 

TAs) 
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48. That the answering respondent further undertakes {hat the 

answering respondent will only use heavy earth moving machines 

(HEMM) as and when the permission of the same is applied and 

granted by Director General of Mines and Safety (DGMS). 

19. That it is further relevant to submit herein that the U.P. Pollution 

Control Board has aiso submitied in response in compliance of the 

order dated 10.05.2023 to which the answering respondent submits 

that the answering respondent has been issued CTO issued by 

UPPCB and is always adhered to following the rules and 

reguiations as required by UPPCB. 

20. That the answering respondent is complying wilh all the legal 

mandates and requirements as provided under the UP, Minar 

Minerals Concession Rules, 2021. 

21. That the answering respondent is ready to undertake any 

suggestion or remedial steps as and when suggested by this 

Hon'ble Tribunal or ihe Director General of Mines and Safety or the 

U.P. Pollution Control Board or the respondents State aulhority. 

VERIFICATION: 

|, the above named deponent do verily that the content of my above 

affidavit are lrua to ihe best of knowledge and belief and there is nothing 

concéaled therefrom. 

Verifiad at Banda on this Aa day of February, 2024. 

Deponent 

alin bre 
Mis Deepak Singh 

COeponank > 

1147



1148



feaistyred 

. State Level Environment Impact Assessment Authority, Uttar Pradesh 
1 

Directorate of Environment, UP 
‘Fisoet Khand-1, Goonti agnr, Lockoewr - 326 010 
Phone! 1-572 L0X0AL, Puc; 5eS27-2000 43 
Emu) oepitotybonaom 
Website : wwwWgcerup.tom 

To, 

' Shri Deepak Singh, 
Akbarpur Yanda Read, 
Bharatkpop, Tehsil: Kari, 
Olsenat» Chitrakoot, UP- 270129 

Ret. Had Sof anf Parya/SEuha/ S046-5078/2020 ante 7S - October, 2010 

Sub: Environmental Claaranee for Granite (Konda, Glrtl & Boulder} ar Gate Now332 [Wand Ne. 03), Vilage: 

Sadgokhar xhurd, Tehsil. Nazalni, Digtrict- faoda, U.P. 

Gar Sir, 
Please refer Lo your applicasonfetter dpted O2-09-2039, 20-09-2019, 17-05-2020, 28-09-2020 & 06-10-2020 

acdrested tn the Secretary, SEM, Directorate of Enticonment, UP,, Lucknow on the mublect as tbove. The State Level 

Expar Appraisal Committee considered (he matrer in its meetings held! on dated 65-16-2010 and SELAA mnaouing 14-10- 

2020. : 

A presentation was made by the project along with thelr consartant M/t PARAMARSH [Serdeing Enviconment ard 

Berelopment). The proponent, throygh the documents submitted dnd the presentarian roade Informed the cornmittaa 

aba 
¥, The environmental clearance if tought for Grane (Khanda, Gitd & Boulder) a1 Gata 80-352 (chend We,- 03}, 

Vikaye- Gadekbar Khyrd, Tehsh Nacalnl, Olstrict: Banda, UP. : 

2, The serme of raferance in the maties were |ssund by SEIAS, U.P, vide ferter no. 424/Perye/SEAC/5028/2019, 

sated: 22° November, 2019. 
3. The public herring was organized on 62” July, 2020. Final EIA resort submitted by Ure project proponank en 

17” September, 2023 
4, Salon features of the prajest as pubmed by ite project proponent: 

2. | Greting propasal No, SIASUP/ MIN I55634/9019 
2. | Fle No, aflatred by SEA, LIP S846 B SO2E 

5. Name of Proponent Shri ic Singh Sfo Shui Ram Pat Singh 

4. | Fol correspondence addres of propanantand | #y’o- Albarper Banda Road, Bhuaratkcop, Teh. Xarwl, 

mobutne. Oiytrice-chitrakoor, U.P, 

5, 4 Nene of Peeject Granite (hands. Gird & Bovldor) Miding Project 

5.__} Project focauon (Mot Xhasra /Gats Na.) Gata No.- 332 thand No 03] 

7._} Name of Vilage, Bedakhurkhurs 

a. | Tenait Raralny 
8, [ Oisirl Panda 

19. [Rare of Minor Minecat Granite (chanda, Giue Boulder) 

La. | Sanctioned Lease Avan [in Ha.) O.56hz. 

id. | ldow.e, Min eel within [ease area 168.0 Rh 147.0 mit 

73. | Pillar CoordinateslV ested by DMO} Pars. ‘tata (4) ‘Pongitecds (ED 

A 25. 19' 445° a 2‘ 36.76" 
A 15" 19° 42,50" 80 27'32.6)" 
£ is’ 35'43.47" BO’ 32° 3L59" ; 
D 25.19 45,71" BO 22 35.177 

24. | Total Georegkeal Reserves 355478 m 
35._| fatal viele Aesavis 45,752 0" 
16. | Yotat Prepored Pradysuon [in hve year} 228,000 m* 

17. | Proposed Productions year - Year Preruction i 

a ie 5,600 m> } 
7 ey 5.650 om 1 

} Bee = 3,600 m* 

i er pee gel 3.800 
ct alll is B6E0 

an? ei 

MIs Deepak Singh 
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Lit. for Granite herds Gist! & Borstal pt Gate No “392 fia) ie, 03), Village Box Cokhae Khar, Ta bic Hareb DG Uist: 
ands WE 

tf taral | 26,000 int } 
16. | Sinctlaned Period of Ming lease 1 30 Years {lta the execution af lease dead] 
$5, | Preductlon of mineyday ~ 138.57 mi faverage? 
26. | Method of Mining Opancast Semt-Machanited 

21. | Noel working days 300 days 
a2. i Working haurifday 8 Kours/Gay 

23, No.Of workers 26 (evorage) 

2s, | Ne Of vehide movement /dsy 2 taveraze} 
25. | Typ2 of land Govp Reverse Land 
26, | Uiilmare Depth of Mining 12 pocter (aves age) 
27. | Neacedt melalled road ftom eltz 0.25 km 
26, | Water Requirement PURPOSE RECIUIREMAENT (KLO} 

Drlaidng & Others : PRE 
+] Suppreésion of due Lia 

| Phantrvog 0.39 
Othert( if acy) — ! 
Tarat LH t 

29. | Name of OC) Acocdited Carcultent with Qct rig | Kafe Paremaren [Servicing Environment and | 

and period of vaileiny Development}, Lucknow, U.P. 
QOMABEVJEVASIR2 L/RAN 120, Validliy 01/05/2021 

36. | Any litigation pending againgt the prajoct o- NO 

land in_any cour: 
31. | Oecails of 595 m Custer Map dccurtificate Letter Sanctioned from DMD, Banda vide. Lefer Ne, 

Verified by Nontig Office 4017/Xhanl)-30, Banda, Dated 157 June, 2019 
32. | Doteil of tease Araa tn approved 05% Correction Leiter Sancticnad fram OMO, Banda vide 

Letter iyo. 1874 /Khonl]-30, Bands, ated 23° august, 
a019 
Page Ho.- 01. £69.-7 

33. | Proposed CLA cost 4.28 Lath 
2d, | Popesad FAAP cont 13.05 Lakh 

45, ) Cangif ant breadth of Haul Rese, Aength- 0.25 Km, Width mors than £0 m _w 

{__ 36. | No. of Trees to b2 Planted 71 
S. The mining would be rastdeted to uagalursted rene gndy above the phreallc water Lable and wit not lntessect 

the gicund wates lagie at any polar of time. 
&  ThIb project dees nat attract any of thu poneral conditions apeliggdle on mining prajeets specified in SIA 

Notilicauion 14/09/2008. 
7. The mining operkhon wi Hel bY cafflad ove an safety 2000 of any bddge oF embankment or | eeo-feagife tose 

such es habitat af any wild foun, 
FB, Thee js no Ligation pending da sny count regarding this prefect. 
8. Whe praject proposal fells under ¢ategory-2{o) ot EIA NawHlention, 2004 fai arene. 
Based on the recommencallans of the State Live! Exner appraisal Commuter moeting held ost 05-21-2020 on the 

above: said project, the Staye Level Envirccumant inipect Assenpment Authorly meedngs hed on datad 14-70-2020 has 
cecizted to gram the Environmental Cleargnce to (re ile project for toliection ct $,500 m! JAnnom Is praposind feat 
atez 6.56 ho wubject to pKocive Implomentation o! Ike folowing General Concilans and sneciitc pondittans: 
Soneczl cenditen: , 

"dh Thh environmental coutanen it subject 1p allalmeny of mumeg lease in favour of proyect pruposesd by District 

Agminisirahons Ming Dagariment 

3. Ferest dlearante shad be fa).oh by the proponent af ngcessary Under bow, 
3. Any addition, of the mining ofea, chaege of Knaya aumbers, onhancement of capacity, change in mining 

terkoplogy, moderation and scope of working shal! again required prior environ evlal denrarce os BEE cla 

nolifcallon, L006. 
4 fio change in the calendar plan indurtng excavation, quanturn of mungrat and vwasteshail be made. 
5. Aisleg wih be gorrted abl as par tho approved mining plas, in case of any violation of mining plm, we 

Emilranmantal Clearance given dy SEIAA willl stand cuncollod. » 
6. Four ambient air qualizy montioning stations shall be estehiithedin the cora zone ay-weil ot int the Suffer zona 

for RSPAH, SPM, §0,,40, menilering. Location af the atauieas chauld be decided based on the meteorological 
uate, lepogrophical festures and endronmientoly aishpssionreaty sinattve targets and frequeruy of mantiexing 

C an t 
al 

Pare taf & 

—4\ Ue 
MIs Deepak te 
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farde lt, 

at should be-unaecsken in consublation with the Stals Potusion Contes ;vaard, fre monitored data fox criteria 

™ pailugants shall be regularly up toadee on the ened sary’s webalts and also displayed mt webalte, 

T Data on ambient air quatlty (RPM, SPM, 80), WO.) should be teguiztly subenitted la Cre Repenal offley, MoEF, 

God, Lucknosy and the Stalz Zeberion Contrel Board / Cantal Palablen Control Board anes In tx months. 

8. Armblent alr quailty at the boundary of the mine premises shall confiem to the norms presoribed In MptF 

notication no, GSR/BZELE) dt. 16.41.09. 
$. Foghive dust .ecniadons froma all the kagrets shall be soniroled regularly, Witer snfaying arrangamnent or 

haul reads, jnading and unloading and si vanefer polnts snail be provided and sroperiy mainained. 

“30. Measures‘ ‘shall ‘be token for centro! of nolse Ioveix below 85 dBA In the wokénvisamem. Workers 

engage” i aperatzons of HEMHI, etc, atoll be provided wath aor plugs / maulfs end heath reeorde ofthe workers 

-4Hall be'maintalned. + 

idustrial waste, Fi elal Wweckshop and wane waur Jrem ike ming) should be neonenty, rellected, treated 4025 ko 

“esalorm oan ‘ttanded Ay: piestribed unde GSN R22 [ES doted 29th May," 2005 al! 3 Fecediber, 199% 00: ae 

Frid gets Sfaip-stll beInshglied.bote rg clscha Bus 
. Vin areas shall tbe, crowded “with prattethee? rqijiris 

- alto be m parked adequate training and infoimtion orsatery ondheslthaspexts. : 

V3. Sarclal mediuces shall be adopted ta prevent the nearby seitements ‘ren the {mpact: of mining 

wiien * 
14, - The irempartation ol the matasals shaltke imaltes to day haves tine only. wee ee on = + 

15,  Provillow shall 6G made fev the housing! ihe Tabourere within the sité with allreéasuary ifrartuetureand 

Feilites such as fucl for cooking, mabie tndets, safe.drinking water, madica prahh i Teare, erbthe:ete. The 

hovslng may be in the form of temporary structures to pa ramaved afets the completion of the project 

16. Aseparale Environmental Management: Call with wyltybte ‘Suatliied personnel, ibs he sal-up uriker the centro 

Senior r Exboutii, wih wil report. direcdy ta the Reado! te Qrgznivadon. . 

v2. ‘i foRatlent whnil infowth ta the Segdnat Otice, Moz, “Bol, Lucknow arid'Syate P Potuilon ‘give 
+e Board tegatiing dale of fiiancld! clowsergnd finals apprevatial ihe project by shes sorieg Ht puthorives anithe 

eave stare if sevolépment Work: 
+Thio-furnds earenark cenvircsimental prétection’ measures shail be keptin’ saa reaccount znd shal not ” 

. a J ther. sirposn: Yazt weiter expatidlearw thal be rwbdetwd te thi: MoE ueinow apie 

fel Beard?" 
19. The “Régional ofnt ite, MEF, Gol, tveknews -and Stas plata tonucl Board shall. moniter soriplianes a: the 

atiputatod condition, A complete * ‘Fat a documents Isctuding- Eavironment tnpnet® Askessmead Reptirt, 

Enulronmental Maasgemert Plin, Putte hearing and other documents infermalign should Gt given i Regional 

Dlities of she MeEE, Got, Lucknow and Seale Polluien Cantyal Board 

20, Asopy of the environmental Mearance shal be submited by the Project Proponent-to whe aad of tha: toca 
Loins, Panchayat and SAunictpal edie: a appicable in the matter, 

23, Tha Peojret Proponent shalt adverticg staat is bo Jacal ngwspanest widelycreutated, ane ofbich shail 

be in the vernacular Janguage ‘of tha lecattty concerned, whhia 7 days ef tho rye of “thé efearanee. harder 

Informing that the project hat bean acrorded environmental clearance and a copy af ie -deatince, totter it 

| availabl essillt Whe State ‘Lewes Enuiresan ent Impact Assesment Authority SELLA}. 
22 The, Pablo: apaient fas-10 submit’ baka. éomphanee-report ot the supubae peor .coviregeneniat 

3 to the SHAAULP. on uth anid ia¥ Decembey of 

yest . 
it wi im, bees! il a ipl aay torther «rainy 

aa ' 

Feral acon ts sl orkedtteHolrcriaatie 
Bet ‘thas grat wie oF oe ite sade F 
towel, 2 
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24, 

2%, 

oe 

 Poased on SO years dats} and maximum discharge: tn the afed-adjgining “tha mine ate.-Som pea 

AL lire time of agaration, prea proporant will comply with 9l the. airietatinoes. ssuett by. Gove ramedt-ol 

IngradSlate, Gout fistrics Avimininesvan related to Could-15,- 
This env{renmental clearance doesnot creat ay Verity any clatrs of applicant.on the propacedisitéjactivity, 
This environmental doarence Shait be suuject to waid fase In brvcur of project: praponent for che propoted 

raining proposals, in case, the project proponent dans not have 5 valid lease, wits enviignmental clearaned shall 

Sutertatically becewte aul ang-vold. 
The Frvironmental deersnce wii) be coctermioug with the mining {esse period /Minig- Plan. 

Explosive ceangt be Hored on tre sie. . 
A comprehensive E14 Including evining areat within 19 &.M. to ascoas Impact of the mining activity onthe 
surtounds3g area shell deandaraken and ropoct rubs ilted to thig Authority within ong year. «+ 
No two phe shall be simsuhaneourly worked Le. kefeyerthe: rat is exhausted kadradtémation ork iniglete 1a 
mineral beating ores shall be waiked! 
Abier-eshaunting the Sir iinet nnd before. srasting mining eperaons.in ‘tie. si isamaton ins 
plantation works.In the exhausted: pi, shal. by cbnateted so-es te endure ik, forest cover id 
vegetalign aré visible during tne fit year of mining operrtions in: the ‘next ott. -Yhls Ne omar follows ull the 
lay] pitis exhguried. Adpavate rehablitation of mined pit shall be camplored before any new ota bering area ls 

worked forexpansion, 
Adequate byHer zone shat be mainwined between two contecutlve miner bearing deposits, 

Sprinking of water on haul cowds.to control dost wil-be encorad by thd profact ploparwnt 

Green belt development shall be carcied out cansiderlng CPCB guidelines tagluding selectlen of plant species and 

In consyllation with the Incal OFO / Agciculrure Departement. Kerbs and rhrobd shall. also Form a part of 

alfayesiation proprimnebeshies 25 plentation The compony shail Javalve fecal peaple {or planation 

programme. Ortalis of year wise afforestallan progremina Induding rehablitrevon “of inlaed out area shall be 

subenitied to the Reghonal Office, MoEFACC, Gol, Lucknowevery yeat. 
Blast vikradons study shell be- doaduced and 3 sheorvation ropour submitted a) jhe 

MoE&CC, Ga},-Lectrow and UPPGS wishii six months. The repore shall sia ir ee most 
batting j aasoctald Impact. a sary He fenand agicéltond feu.” 

I St os With, renal Slestos Bhitt be: ado The woe 

matoniat office, 

srevgntan of 

bie: fied gut fake 

day time on 
Abpropriate Arrangement for shester anti dilniing water fot the fining workers fas ur be efisyred at ts salalng 

site. 
Malmenance . of village, soads used for waniperfatian of milnerdle 370 1a be tone by the company 

regulasly at ts eam expenses. The roads shal be Wack toeped, 
Roln water harvesting shalt bo undertaken-o,eccharze tha ground water Source. 
Stalus of Impkemontation shal be submilted to the 3egicna! Gifice, MoEFZCC, Gel, & tecknow and UP 
Poliinton Conceal Board within slxmonths and therealter every ycar trom Ure next consequent yoat 

Sall enviranmants! adit shafi be candueled anoually. Every three. years third party anvd/ecmantal audit shal! be 

carrie oul, 

iMearures Jot prevention and conol af soll etalon and menageent of sit shall bt wevlertal 

dump; against pugplant, Shai ber eantied ‘out wth’ peo. texte mating or ‘oii ‘Wijab Ee 

plantaviens | ‘ol. anilye tread and shrubs shall Ye carried out athe sonia siopesy Dying 
retaining walle, . , 

Trenches 7 garlond drains shall be consenveted atfdot af dumps and cach ges ialed.. “ak: regular 

intewals .co-errest tlt trom being-cocddd to weler bodied. Adequare mgiy bee zr Sully bidgs, 

shall Be sanstrusied serass sessonai/perenala! natlahs, f any Mowing theaugh the ME aréaah i ts oirexte: oe 

sthing at reguiat intervals shell be carried out, 
Garand drain of soprdarlace: site grackin-and-leagih shall Be.construrted for: betaine oleae 

dump a0 suinipl fapaclly” vrai! on gesigned Keeping SON sofety.inargit-over and bor 

provido adnquah: eeténtion oeiled le allow propor setlfing of siit-moterial: Sedimontavon.sils ‘thalt be 

commeucted at the comars of the Batignd drain and de> silted at regeiar intervals. : 

Ground and syrtaca, wator) 4 any, tn ang ‘heat thh:core-rone (witha, §.0 km oF Lhe lease) 1h 

monitercd ‘fen: Jcontaminaion and dy ation due ia. silegng activity and. srecarels sgintaln 
‘tii E, ond Me. Poll 

Pollulfgii Cantrol ead regula 

“Page dort 

un ae | eo 

sis L expe SP 
. pet 
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E c torGrartte ikkgarn, Ghti & Boulder} sttinre NoaI23 lier Noe 01), Vilage. Sarokie Rhury, Sehut Hertints Distr ics,, a 

DB, ° Baselina dato’ foe ambient ale quallry shall be generated and maintained and ASEM eve) in ambient alr in rhe 

nesziyy human jabhadsaietages) shall kiso be monitoreg along wath qther parameters. , 

29. Corporwio Environmental Anspenstbility (CEA! rhali be by ye pcoject proponent and the details al the variots 

hoads of axponditure to be subenited a3 per ihe guldatnes orevigedt In tharecent TER votficaden Mo, 22+ 

GS /TOL PLEA dated 0170542016. Work te be eeecutcd with Installation of fina hand punips for drialdng scien, 

solar Aghtin villages of Aucets, consirucsion Of two mumbers ef 1odols ef the primary school with name displayed 

and address snd desalls of banedclary and gram pradhan slang with phone numb, photograph shayid be 

submitted te Ciregcorate as well ay to the District maghsWaue / Chinl Development offxers. , 

30. Tzanspoltatlon ¢f minerals shelf be done by covering the trucks with tarpauiln or orher suitable mechandim fo 

that no spillage of mineral/dust rakes slice, : 

3). Qreupaeienay health and satety measures for tha warkers Including Westiftcation of work related health harards, 

tralning On malatle‘cradication, HIV, sd héaltrelfects on exposure to miners! dust-are. shall bw carried Gut 

Pérlodis moniuwing for exposure to.cespiteble mineral dust ‘on the workers stad be conducted nd records 

maintained Includ]itg health retords of the workers, Aveareness programme for workers on impact af mining oF 

-thels health and giecautionsry measures like use of personal equiseenis ete, Shall be carted out patiodicaly, 

Review of impact of verlpus health measures phall be condycted fovawed by Tallow upesetlan wherever required, 

32, The‘project sreporent will ensure for providing employment 10 local people as ger Tequlemaent. nobessary 

piolgcilon mcazures around che ming pit sad waite dump wad gartand dein around the mbtg pit and waste 

cur. 
33. Ton soll f soild waste chat ba slacked properly with proper sigpa and adequate safoguards and shatl be ulitized 

for brexhiting (wherever applicable} {or zedamailon sad. rehablinalign of mined aut ates. Zep soft-shall be 

separalely stacked for utiization tater for reddmacon and shell nol, be stacked along vein aver berden. 

84, Over burdin (OR) shall bemtacked 2t earmarked dump Sitels} only aad-shail not be kept aciive for long peed. 
The manimum helghit of the-dump shall nag exceed 20 m,each rage.shill preferably be.of madmum 10 mand 

n
H
 

uty vucip shail not exceed 35": The OB dump shad-be beckfiled, TheO8 dumps shatlhe 
(ited with quitable native spdcios te peeven erosion wid surlicw run oft,” . ‘i 

cement of rebalilitaied areas shall oabnus, und the vegetatian becomes calf sustaining. 
35: Oring ans ig fas i 1H, coAbE . R 3 

gq stiatuc shall be tsutmitied.-te’ tha “Ragiinal Cine, Minkiny of €mvfonmuint &:fonaéy, Gol, 

‘ Leck#igv and U.P: Pollution Contrel doard ‘on abemanubh bagi“. ioe ae ‘ot 5 

36, Slope'al thominkay bench and ulemate pit limita] alt borat per. the mining scheme spprcted By indtan aypeats at 

Mines . 

37, Permisslart for abstraction of ground water steali be taken from Cental Greund Water Board. Regular ancn'tottiig 

ad ground arnt surface warer sources fo¥ level and quality jhal becamad cut “by: establ ching a. ponds Of, 

“gadeting wells and constrveting new pleaameters- during: che mining epecatlon. Thelmonitoriagcahgll’ba s , 

‘carried out four dimes Ina yar 12. BroMmshsacn (Apal-vay), monsoon Auguat), postimanseon NovemberFad 

*Winver (anumy) and the date thus collected shall be regularly wnat fo MoEEGOCY -Caritial _ Gro Haber 

Authosiy asd Reglonal Djreetor, Cantal ‘Graund Vater Board, w ere, r- 

38 Tha waste water: fons the mine’ shal? bo treated™to conform ‘so tha. sctiltied-seanciir) 

discharging Ip.io the'natuwalstregm, The discharged wacer [ton the Talling: Dam;* Aisha) be repilaly 
_ Moniinéed. and regort submited 19 the Reghoral Ciiica, Minkstry of Enviranmen: & crest, Got, Lucknow, 

+. Central pollinion Coingal Board and mé State Foilubinn.Conidi Board, Sy 

_ 39,” Hydro geological stady:61 the area shall be tevieu“ed! by the! Deolect proponent afeusally. In caseadiverie” 
"=> gligthon grenad: water qupltty, ang vat Usotserfed mining. ‘shall :he stoped -and;remmed only -aler 

_ maltigauhg steps to contain my adverse ACT on ground-water fy mmplamenced. ‘ 
(AD, Vehlcdlin emissions shaltibe kept -usdos. control and tegotarly montiovéd. Vehkies vied. for Uaniportation of 

imiserais and onhers shall have valle poralssfara ab orercribed under Contre! Moise Wehidle Rules, 1999 

and Is arherideents: The vehices iarsponing eninerais ahall he covered with a barpaclin’ or ether suitabie 

anclozures £6, 1ngbno dist partitles / fine mfaniers excape.during the course of franspaltalign. No overloading. or 

” Falnerals Tor traniportailen shall be committad: the trucks Weingpociing rninerdls thal nor'pss théouph wild Wie 

-mmaiciuary, any i she siedy area," “ot fons 
C41. Par pprmisslen [rom the Competent Authority shail ba obtained for sxtracyon of groundwater, anys... 

fa! Hnal tig closure alen;along with details of Corpus Turd, shail ba submitiad to the Regintel alfica, Manisizy 
| Forkstt, Gal, Lucknow ant LF Pollution Control Seand, 5, years Ia étReal ¢ 

aoe Ue ' a ea 
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eepray whiere cet oysitie:! 
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wa 

workin? 

47. The Sshepting willbe dane onty after getting the permission from the Mining Gepartnant | . : 

You shsti alo ensure Unit tho propdsed Site & not a gut af any reedaveldpment zone ds *, 

required /presedneditannted prder Invv. in casn’al violation, this pasmitsion Heel autematically deem te ba eanceliec 
Algo, in the event of any dispute-on ownership of Isnd vse al the propased ste, Wiis deargnce shalleuroolicaily deer 

tobe canceled, . . 

Any appeal agalnst.th{s €¢ shalt ie wil he Ralional Gréen Tribunal It préfeead, within a period 
preserbed underSectinn 16 ofthe National Gresnitrininglaetre0ia: <8 oe 

The above iilpulaled comilitesis wilt By « I ; 
Controf ef follution) ALL,1978, the AU (rev eneitin & Cantiny of Pel) 
1986 and tha Public Uibiity thaurance Act, 209), Honpaein iholr, aie 
ang ether orders pansed by the Ho’tle Courts bf Law celatin ‘a 

The peolect. proponent bell “aoe: tolsubmit: dpprowed plans! and 
spedlfied ta the Emijonmeorn Cewance Within BS monthy‘of Licance of thie 
right: revoke. phe-amdrentn eit! Searances PF candilens polated: - 

SEIAA/ MoE, SHAA may pote additions] emeonmynial coniitions or movity thpexst 

This ls #9 request-you to fake Furtiée. neteathry action In matter as par prove! 
gated 24/09/2005, os amanded and send regular Comaianee seports to.the gut 

aforessZdini bifieau cn: : I 

The Prinelgal Seereinry, Environment, U.P, evi, Lucknow, : 
2 advisor, WA Blvislon, Ministry of Eaviranment, Forests & Gimare Change, Govt. of India, Indira 

Paryavuran Shawano; Jor dogh Read, Allpenh, New Delt. 

2. Additional Olreczor, Repiaral Office, Anistry of Envivonment & forests, (Gontral Reglen), Kendriya 

Dhawan, 51h Flooy, SeetareB, Alga), Lucknow, toey . 

4, The MemberScerclary, WAP, Poliition Control o1ed, Today, Caryavaran Bhawan, Vibhutithang, Gomi) 

Nagar, Lucknow, 
S  DiLiel Magtsuaye, Bands, UP. . 

. Dixectes, Bepertrhent of Geology & Mining, U.P. tuckagiv 
or Web Masier/Guard file... 

.oe woe 

Ushiah Thar 
MambarSecrolry, sta 

a 

Uh ager ee 

Pare 6 ote 
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: Seed 

wae Vttur Pratest Palbiion Contre’ Board 

“Se: Building Na TCV Viable Khatal, Csintt Sapo, Lucknow-22001 

Phone HED 2 Wate 21200 ba USE TENT Lesiit anieceepe et in Wefan enw upyWd COUT 

TORTS PCHMpndalIPPCBROVE TOs TANDAROLD Date: [G5/2023 

To, 

Mn 

SURI PEREPRAK SINGH 

. fee U3, CK Nine! Aitque 'Tehail- Application ut 
Gate No- 332, (Khand No-03} Villave-Ladakbar Khurd, Tehsil pr eUsua7S4 

Neradni. District Banda, U.P. 270001 

Consulidated Consent ta Operate amt Anthorisstion hereintier referretl to as the CCA (CunsnUdated 

Cument & audhorlzntian) (Fresh) under Seedian-25 atthe Water (Prevention & Contra of Poltutlon) 

Act, 1974.and wader Section-21 of the Ale (Prevention & Cauteal af Paltution) Act, 1981 

CCA is hereby grutcd t¢ SHURE DERPAK SINGH located at Cruts No- 332, (Kbond Ne-03) Village- 

Badokhar Khar, Tehsil- Nornini, District- Banda, UE. 210007. subject to tire pravisions of the Water 

Act, Air Act and the orders thal may be made futher and subject to following rerms and conditions :- 

1. This CCA SHRE DEEPAK SINGH granted for the perlod from 10/05/2023 wo 31/12/2027 und valid Far 

mannliceriau af following products. 

5 = Product Quaniity Unit 

No : 

1 Building Stone 5608 Cubic Meters/Yéear 

(Khands, Boulder. 

Gish) : - 

bg 2. Conditions under, Water(Prevention and Contra! of Pollurion) Act -1974 os enended 

(Ci) The daily quantity of effluent discharge (KED) -~ 
me 

ui oh es 
Kind oFEmuent | Quanilty(KID) | Treatment faclifty | Dischargepolnt: |" | 

Domestic 1.0 KLB Septic Tank Soak Pit ° 
ir, 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting = 

of primary/secondary, and tertinry treatment ax is required with reference to influent quantity and quatitys.., = ° 

Incase ef sloppage of functigning of ETP, preduction has to be stopped immediately ard this Board’ 

be intimated by faxs/phone/emall with a repord in this regard to be dispalehed immediately. 

(ii) The treated effidemt shalt be recycled to the maxisoum extent and should be reused within the premises’ 

for gardeniny ele, Quality of the treated effluent shal] meel te die folfewing general and specific suundards as 

prescribed under Environment (Proicclion) Rules, 1996 and applicable to the unit fram Lime-to-time :- 

ti 
. Tt Industrial Effluent Quatity Standard 
th. : 

f Jilfi's.nro. | Parameter | ___ Standard |] 

(iv) Sewage Treatment and Disposal :« The applicant shall provide comprehensive STP as is required with ~ 

antity and quality.In case of stoppage of functioning of STP, production has to be 
, Pe i be i "I . mou ect a.04 

e
e
 

: fi 
reference to influent qu 
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The treated sewaye shall be reused in 

inuously so us bo achieve the surly 

TP shall be muintaned 
gardening as Tar ux possible. The $ 

stundaris. 
of the rented sewage tn the following 

fg No, [Parameters vn 

an Condiéians unde 

Sa) The applicant shal 

/  gquipmiest 

caminuaus) 
yr sp ng achieve the bevel of 

eee ee 

r Ais (Preventien wid Control al Pallathan] Act - 

J use fislowsng fuel and install a gamprehignsis ¢ 

an required with reference to grneration of eriipssena and up 

4 

2 of contro! 

Standeds _ 

Jat as umenited s- 

courad syste cansistin 

erate and. maintain ihe same 

pelhitants te the foilowing skindurds. 

Air Potlution Souree Detulls 

SNa. Air Type of fuel] Stack ne Contral © Hetghi of 

Pollution 
Device Stack 

Source 

1 Dust 
Particulate water 

i emission 
Maller sprinkling 

; during 
system and 

manual 
Green Belt for 

y mining, — 
controlling dust 

‘ ransportati 
amission. 

on and 
{ loading/unl 
; gading of | 
' Building ! 

. 

; -Stoneé 

oa 

| (Khanda, 
. 

} Baulder, 

” 

(Gilt). 

Emmissian Quality Standards 
oe 

[5No. Stack no Parameters Standards 

1 Particulate Matter AmbientAlr =} 1.» 

: Standard as per |” 

€fP) Act 7986. : 

production has to be stopped 

In ease of stoppage of fu 

immediately und this Board has to be intimate 

dispatched immediately 

(ii) The unit will nor use any Cype of restricte 

iii) Noise from the D.G. 

requized for meeting the ambient 

ureasfzones (Industrial, Commierci 

Pay time ; from 6.00 a.m. to 10.00 p.m., Ni 

ai, Reside 

netioning of air pollution control equipment, 

fuel. 

Set and other source(s) should be control 

noise standards 

ghi time; from 10.00 p.m. to 6.06 a.m. 

g by fax/phone/email with o report in this regard to be 

led by providing an acoustic enclosuxé asi 

for night and duy time a6 prescribed for respective .. 

nlial, Silence} which are as Follows + 

Standards for i Industrial Commercial Residential | Silence 

Noise jevel In Area. Area Arca Zone 

db(A) Leg 

, Day |Night} Day [Night) Day Night] Day | Night 

= . | Tine | Time | Time t Time Time | Time | Time | Time 

! 75 70_| 65 55 55 45 50 40 

4. Essential documents zo be spbmitted by the Industry/Unit ss Applicable i 
q 

Zhi (PE 
, M/s Deepak Singh 

aS et Reoorinie 
SR coy 

r 

. 

fo. . 
AMM, » 

x, SNe 

: 

perr™ 
pile sat 

° i 
. err" 
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PS Neiramment Saatcracat in Form-¥ uf Enviroment (Protcetion} Vettes, Nh, 
grterty compliance report at he COA, Meiograph oF ETH ALC Waste Sumage Are, 

Compelct! Andhonsy reserves The geht ls chaingetmedifydadd any bene any cuitdrion of this CCA, 

Unit has te comply with the follewwsnp specilie & general combtions. Nob eonphunce of any provision of 

his CCA aul peovisrods af the Water Avi Acc AcE aed Uavatieis ond Gitier Wastes (vbinageurent und 

Pranshopnuars Movement) Rides, 286 wll reeutin un Topal scven under ihe afaredaid Acts und Rules. 

“qin compliance a the GC. IBLE ST. 703s Aveo dated DELO 07) esyed by Deparisnent of 

 eyvironment, Perest sind Chinaie Change. Litto Meads, You are duected to develop Miyawake Peres bs 

ger the SUP eatable at GUL -bup sae perp a TramingSeasion asp bir enisuemg liely comphance of 

jhis chrecten, you ate hereby duicetes ay sulinat a bank pusrnice with inion validity df ane year of tie 

ammount cqqisy alent ly the samt afanvtial cunscit fers tAirand Water) ar Rs. 50,000/- (Rs. Pilly Thousand 

Quiy) whichever Is more. wulltiy YO days from ihe date of issuance of Inis cenlificate, In case of non- 

coraptiane of this direction, your consent will be revoked by the Beard. 

$8. [fake arnt uses the gevund wat snd lequicgs (he permissivn fom SGWAK CWA for water dbstiecten 

then the wiheuy will have wy obit Nu ebyeetion certificate for abstractivn of ground warer. I will by the 

responsibility of tke industry 10 comply with the various conduions of the NOC obtained from the 

authority and sulmit to Ute Board, witkaa 3 months time failing which CTO wilt be revoked, 
competent 

General Conditions:- 
. 

1, The applicant shall gel analysed the surtples of eNvenvemissionhwvardous wastes at least onee in a thece 

month Frou the labormary recogai7ed by ibe Mok and shal} report to the UPPCH. 

2. The sapplacant shall however, not withowl the prior canssnt of she Bourd bring into use any Rew or aliered 

outlet for Ihe Uischarge of efMuent or gases emission or sewage Waste fone thie unit. 

3, Troated Industial waste water and domestic waste water shall be disposed jaintly at ouc lispasal point. 

The applicant shall provide discharge measurement equipment ar Fina! disposal point. ; : 

4, The applicant shall siricsly comply with conditions of this CCA and subric comptiones report of stipulated 

conditions within 30 days of receipt of this CCA, [fat any point of time. it is found thal the industry is nor 

complying with stipulated conditions or any further dizeclionfinstruction issued by the Board, legal action 

shalt be initiated against the applicant, . 

5, The uppticant shall maintain good house keeping. All valves/pipes/sewer/drains ete. must be leak-proof 

4. The industry shall provide uninterrupted cniry lo the STPAET? inict snd outlet points, Air Pollution 

Control eyuipment and stack for smovth sampling/munitoring of efficiency uf polludon control sysiems.. 

7. The industry shall provide Inspection Book at the time of inspeetion to the Board's officials. 

8. Whenever due ¢o apy accident or other unforeseen act or event, such emission occurs or is apprehended to 

ascur in excess of standards Inid down, such information shall bc reparicd to the Boacd's offices and atl... 

other concomed offices, in case of fllure of pollution conual equipment, ihe praduction process connested 

to it shall be stapped with immediate effect. - 
9, The industry shall operate ip a manner so that all emissions be cmitied through designated chimney/slack 

only. 

10. In case of any damage to the agriculture productivity, human hubitation ete, by the operation of industry, 

it sholl be imperative to stop production in the indusicy wilh immediate effect and such information shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 

che Compelent Authority. 
11. The applicant shall apply before the 60 days of expiry af CCA or any change in production types! 

production capacity/manufacturing process/eapacity eahancement etc. or my change in effluent discharge 

point or ¢mission point ‘ ; 
1 , wet . eo a ae 

wn E,"” upon singh 

fee prietes 

oat 
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onsent {s valid for production of Building Stone (Khanda, Boulder, Gini) » 5600 Cu Meter/¥ear by 
and sent mechanized mining in 0.56 Heelare leased area ut Gnta No- 332, (Khand No-03) Vitlage- 

Kiar Khard, Tehsil- Narain, District Brad, 

: _ tinpuct Assessment Auherty (SETA A}, vide louer na, 456/Parya/SEIAA/S846-5028/2N20 

yet 15.10.2020 and submit its comptianes report to UPPCH, 

siuultuneously with the expiry of mining lease. f fi 4, Mining shall be done ag per EC issued by SEIAA and directions gives by Mining Department/District 

V Administration. 

5. Unit shail develop and maintain green belt os per the conditions of Environmental Clearance, 
6. Unit shall not withdriwal ground water for iny industrial activity without obtaining necessary permission 
from UPGWA, 

7. The domestic effluent shatl be weated through septic tank/soak pit or provide mobile toilet facility. 

Industry shall maintwin ZLD. 

&. Unit shall make water sprintding arrangement through Tankers far dust suppression al different sources of 
dus! emission during mining. transportation. loading and unloading of Building Stone {Khanda, Boulder, 

Gini, 

9; Unit shouk! operate und maintain instelled water sprinkler system effectively and comlinuously to achieve 

the standards prescribed under E(P) Ruizs, 1956. 

“10..Unit shall submit Ambient air monitoring reports of NABL accredited kuboratory on quarterly basis to the 

Board. 

HH. All wucks, cractors used in transportation of Building Stone (Kehanda, Boulder, Giati} shall be covered by 

canvas sheet to prevent dust cmissian. 

2, Water will be sprayed after loading activity (if Building Stone (Khanda, Boulder, Gitt) collected could 
be dry condition} 

13, The dust suppression measures like water spraying will be done on the haul roads and working areas, 

34, Industry should comply with the provisions of Hazardous and Other waste (Management & Trans 
boundary Movement) Rules 2016. 

15, Solid waste should be disposed in such manner, sc Hin! no water, air and soil pollution takes place. 
16, Indusiry shall abide by directions given by Hon'ble Court, Hon"ble NGT, MoEF&CC, Central Pallutivn 

Control Board, UPPCB and District Administration for protection aud safe guard of environment from time 
. to tinte. - 

17, The unit shal] submit the latest copy of Audited Balance SheevC.A. Certificate (Fixed Asscist Current 

Assets - Current Liabilities) for verification of the Conseit fee payable by the industry within 15 days? in. 

case CTO fee dyes then it shall be submitted to the Board immediately. _ 

18, Consent fees if revised, shall be payable by industry from the date of its applicability. 

19, Industry sal] comply with the relevant provisions of Environmental Laws, 

20. If closure order is issued by CPCB or UPPCE against the unit, then CTO issued caslier will remain 
suspended during the closure period and after ensuring the compliance and after revocation of closure order, 

the CTO will automatically be effective with additional conditions mentioned in the closure revocation 

order. 

RAJENDRA SINGH nye eam tc 

PVP cae es 
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uPPcs, Banda with direction to send the compliance report of CTO conditions on 

RAJENDRA SINGH S28 

Chief Environmentat Officer (circle-2) 
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VAKALATNAMA 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

; BENCH, NEW DELHI 

Originai Application No.422 of 2023 

Abhishek Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar, 

PS-Girwan, Tahsil Naraini, District-Banda, Mob. No.-9532378463 , 

weveceeeree Applicant 

: Versus . 

State of UP & Others : hayes RESpONdents 

KNOW ALL to whom these present shall come that 1, Deepak 

Singh, son af Shri. Rampal Singh, aged about 36 years, resident of 

Akbarpur, Banda Road, Bharatkoop, Tehsil Karwi, District Chitrakaot (UP), 

the above named respondents, do hereby appoint {herein after called the 

advocate to be out Advocate in the above noted case authorise him:- 

Syed Mohd. Fazal, Advocate (U,P,03881/08), Office cum residence C- 

207 GTB Nagar, Karell, Altahabad/Prayagraj UP. 211016, Mobile 

no.9889010500 

To act, appear end plead in the above-noted case in this Court or in any 

other Court in which the same may be tried or heard and also in the 

appellate Court, including High Court subject to payment of fees 

separately for each Court by us. To sign, file. and present pleadings, 

appeals, crass objections or pelitions for execulion review, revision, 

wilhdrawal; compromise or other petilions or affidavits or other 

documents, as may be deemed necessary er praper for the prosecution of 

the said case in all its stages. 

To file and take back documents of admit and/or deny the documents of 

opposite party. 

To withdraws or compromise the said case or submit to arbitration any 

differences or disputes that jay arise touching or in any manner relating to 

the said case. To take execution proceedings. The deposit, draw and 

receive money, cheques, cash and grant receipts thereof and to do all 

other acts and things, which may be necessary lo be done for the 

progress and in the course of the prosecution of the said case. To appoint 

and instruct any other Legal Practilioner, authorizing him to exercise the 

. power and auihorily hereby conferred upon the Advocate whenever he. 

may think it to do so and to sign tha Power of Attorney on our behalf. 

And we the undersigned do hereby agree lo ratify and confirm alt acts 

done by the Advocate or his substitute in the matter as our own acts, as if 

done by us to all intents and purposes. 

And we undertake that we or our duly authorized agent ‘vould appear in 

the Court on all hearings end will inform the Acvecate for appearance 

when the case is called. ”~ 

Page |” Sp 
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And we undersigned de hereby agree not to hold the advocate or his 

substitute responsible for ihe result of the said case, The adjournment 

costs whenever ordered by the Court shall be of the Advocate, which he 

shall receive and retain himself. And we the undersigned do hereby agree 

thal in the event of the whole or part of the fee agreed by us to be paid to 

the Advocate remaining unpaid he shall be entitled to withdraw from the 

prosecution of the said case until the same is paid up. The fee saitted is 

only for the above'case and above Court. We hereby agree that ance the 

fee is paid, we will not be entitled for the refund of the same in any case 

whatsoever. If the case lasts for more than three years, the advocate shall 

be entitled for additional fee equivalent to half of the agreed fee for every 

addition of three years or part thereof. 

IN WITNESS WHEREQOF We do hereunto set our hand to these presents 

the contents of which have been understood by us on this 7" day of 

February, 2024, 

Accepted subject to the terms of fees. 

Advocate 1- Client 

— bjs Deepak SP 
~* Proprietor 
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